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Since time immemorial, our nation has had a glorious maritime history.
In fact, our nation?s golden ages were the times when we were a maritime
prowess too. Right from the world?s first dock at Lothal, Gujarat, almost
5,000 years ago, throughout the glorious eras of Mauryas, Vijayanagara
empire, Cholas, Cheras, Pandyas and Pallavas up to the impressive fleet of
Chatrapati Shivaji Maharaj led by his Chief Commander Kanoji Angre, our
nation was on the pinnacle of all maritime trades. Be it shipbuilding,
seafaring expertise, ocean voyages, cargo movement to far off ports of the
globe, or the use of scientific navigation systems, our nation had skill and
supremacy. Such was our nation?s maritime imprint upon the world, that
even the English word ?navigation? found its origin in the ancient Sanskrit
word ?Navgati? meaning, ?change in course or direction?.



The Coastal Shipping Bill, 2024, which has now been taken up for
consideration and passing by this august House, is another example of ?
Navgati?. But this time it signifies not change of direction but course
correction, to once again take a direction towards restoring and reviving
India?s ancient maritime supremacy by focussing on a sector which has
been ignored since long ? our coastal shipping, the most potential area of
our nation.

We have a long coastline of over 11,098 kilometres, and more than 2.3
million square kilometres of Exclusive Economic Zone. In spite of this
massive coastal resource at our disposal, successive Governments have,
since Independence, completely ignored and neglected this sector and never
tried to even look at and try to revive our ancient maritime prowess by way of
shoring up our hugely untapped and vast coastal shipping sector. More than
15 per cent of our nation?s population, or approximately 22 crore people
may be living in about 70 coastal districts of our nation. Approximately, 42
per cent of our nation?s population, or about 60 crore people may be
residing in our coastal States and Union Territories today.

Yet, our modal share of coastal shipping of about six per cent is still
very meagre as compared to other maritime nations. Respected Madam, the
low modal share of coastal shipping has significant implications on increased
congestion and pollution levels on key land-based trade routes and high
logistic costs.

Maritime India Vision 2030 has estimated that we would be able to
save Rs. 9,000 crore to Rs. 10,000 crore in logistic costs annually if we
achieve the targeted modal share of coastal shipping. Coastal shipping is an
economical as well as highly eco-friendly mode of transportation. We would
also be able to meet our obligations under the international environmental
treaties if there is a substantial modal shift of domestic transportation of
cargo from road and rail to coastal shipping.

Respected Madam, the Coastal Shipping Bil, 2024 is a very important
legislation providing for a much-needed, exclusive, strategic, and futuristic



law for optimum utilisation of our nation?s immense and untapped potential
in coastal shipping.

Coming to the issues raised by many of the hon. Members -- Shri B.
Manickam Tagore, Shri D. M. Kathir Anand, and Shrimati Supriya Sule ji, who
participated in the discussion -- one common issue which came up again and
again was that of fishermen. The concerns were regarding safety and
security of fishermen, welfare of fishermen, and their livelihood, etc. | would
like to mention that the Coastal Shipping Bill, 2024, which has been
introduced to consolidate and amend the law relating to regulation of coastal
shipping, promote coasting trade, etc., keeps out ?fishing? from the definition
of coasting trade. This is for your clarification.

The purview of the Bill is limited to issuance of licence and regulation of
foreign vessels engaged in coasting trade of India and vessels chartered by
Indian entities. The question of licencing and regulation of fishing does not
arise as the Bill specifically excludes the activity of fishing from its purview.
This has been done since fishing activity and related matters are already
being adequately governed and safeguarded by Central as well as State
legislations.

| would also like to mention that under the Sagarmala initiative of the
Ministry of Ports, Shipping and Waterways, the coastal community is
considered as one of the key stakeholders, ensuring that their socio-
economic well-being is considered as one of the major objectives.

Madam, 81 coastal community development projects at a cost of Rs.
11,572 crore have been undertaken for implementation out of which many
have been completed. The Ministry of Rural Development and Ministry of
Ports, Shipping and Waterways are implementing convergence programme
for the skill development of the coastal communities under Deen Dayal
Upadhyaya Grameen Kaushalya Yojana Sagarmala Convergence
Programme. Thousands of coastal community people have been skilled
under this programme. Madam, 37 fishing harbour projects worth Rs. 6,540
crore are being implemented under the Sagarmala Programme of which
many have already been completed. Additionally, five fishing harbours



adjacent to major ports namely, Kochi, Chennai, Visakhapatnam, Paradip
and Mallet Bunder have been sanctioned for modernisation and upgradation.

Hon. MPs Shri Sudhakar Singh and Shri D. M. Kathir Anand had
raised the issue of the fishermen and riverine community development
initiatives along the national waterways. Let me assure this House that this
Government has been giving a never-before given focus for the development
of our national waterways through transformational projects like Jal Marg
Vikas Project and Arth Ganga.

Concerns were raised by hon. MPs Ms. Supriya Sule Ji, Shri Naresh
Chandra Uttam Patel Ji, Prof. Sougata Ray Ji and Shri Anil Yeshwant Desai
Ji, about the centralisation of power in the hands of the DG(Shipping).

| would like to allay the apprehensions of the hon. MPs. There is no
concentration of power with DG (Shipping).

DG (Shipping) is already the statutory administrator for merchant and
coastal shipping in India, well within the bounds of law, and there is no
overreach in its statutory powers in doing so.

No additional new powers are proposed to be given to the DG
(Shipping) under this BIll.

Further, while framing the rules, checks and balances on exercise of
DG (Shipping) powers under the Bill would be well ensured.

On the issue of imposition of additional conditions on vessels by DG
(Shipping), as raised by hon. MP Rani Srikumar, the reasons have to be
recorded in writing which will ensure that there is no discretionary use of
power.

The powers of DG (Shipping) to revocation and suspension of licences
are also subject to reasonable opportunity being given to be heard, which is
in line with principles of natural justice.

As far as concerns raised by hon. MPs Dr. M Kathir Anand, Shri
Naresh Chandra Uttam Patel and Ms. Supriya Sule Ji regarding marine



pollution owing to coastal shipping, all obligations for mitigation of pollution
are regulated by provisions of the Merchant Shipping Act, 1958, incorporated
on the basis of International Conventions, which will also be applicable on
vessels engaged in coasting trade and licensed under the Bill.

With regard to the issue of offences and penalties raised by hon. MPs
Prof. Sougata Ray Ji, Ms. Supriya Sule Ji, Shri Anil Yashwant Desai Ji and
Shri Anand Bhadauria Ji, under the Bill, | would like to say that the same
have been envisaged with the goal of decriminalisation of commercial laws
needed for effective enforcement of its provisions. It is important to provide
penalties proportionate to the contraventions as a deterrent.

The revision of penalties and offences for contravention is in line with
the needs of the sector and as the current law is more than 67 years old, it
was necessary to update it to contemporary times.

Regarding the applicability of clause of this Bill on Indian vessels
raised by hon. MP Shri N.K. Premachandran, | would like to clarify that the
phrase ?save as otherwise provided? in Clause 1(2), accounts for the fact
that despite the general application not extending to Indian vessels, the
obligation under Clause 6 will be applicable to them.

Concerns regarding need for promotion of Indian shipbuilding industry
raised by Ms. Supriya Sule Ji, Prof. Sougata Ray Ji, Shri Lavu Shri Krishna
Devarayalu Ji and Shri T. Uday Srinivas Ji, the empowering clause to the
Director-General of Shipping to issue licence to foreign vessels after taking
into consideration certain factors including citizenship of the crew and
building requirements of the vessel is to ensure creation of more jobs for
Indian seafarers and to promote ship building in India.

With reference to global best practices as mentioned by hon. MP Shri
Ravindra Dattaram Waikar Ji, the Bill has been drafted after a detailed
analysis of the global best practices and dedicated laws of major maritime
countries such as the United States, Australia, the European Union, Thailand
and China among others.



Accordingly, the provisions of the Bill have been tailored based on the
specific needs of the sector in India.

Concerns were also raised about the Bill undermining the role of States
- this is very important - by hon. MPs Shri Naresh Chandra Uttam Patel Ji
and Shri D.M Kathir Anand Ji, | want to assure this House that the Coastal
Shipping Bill, 2024 is firmly grounded in the spirit of cooperative federalism
and does not encroach upon the jurisdiction of the States.

It does not encroach upon the jurisdiction of the States. Under Clause 8
(3), a committee is to be constituted to present the National Coastal and
Inland Shipping Strategic Plan. Therefore, the States and Union Territories
will be the equal partners in development and growth of the coastal shipping
sector in India. Far from centralising the power, the Bill provides for active
representation of nine coastal States and four Union Territories in key
institutional mechanism.
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SHRI N. K. PREMACHANDRAN (KoLLAM): Madam, | am moving the amendments.
When the exploration. research and exploitation of commercial activities are
done, the State Governments should also be taken into confidence and they
should be consulted.

?l beg to move:

?Page 2, line 14,-

after ?coastal waters?
insert ?with prior permission of statutory authorities and
standard fixed for environmental protection as
prescribed?.? (3)

?Page 2, line 19,-
after ?the Central Government?

insert ?,with concurrence of the State
Government,?.?

(4)
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PROF. SOUGATA RAY (DUM DUM): Madam, | have several amendments to this Bill. But

since the Minister is a good man and he has replied very peacefully, | will not
move any of my amendments.
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SHRI N. K. PREMACHANDRAN (KoLLAM): Madam, | beg to move:
?Page 3, line 11,-
for ?specified in that order?
substitute  ?prescribed?.? (5)

?Page 3, line 13,-

after ?subsection (/)?
insert ?and any such violation shall be deemed to be done by
the person who engaged such person?.? (6)
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SHRI N. K. PREMACHANDRAN (KOLLAM): Madam, the point may be
taken into consideration: The Director-General is given the subordinate and
legislative power to make rules. How can it be so? If it is the Government, it
is okay.

According to his whims and fancies, he can make necessary appropriate
changes in the rules. How can it be so? It is a subordinate legislative power.
It should be vested with the Government and it should not be given to the
Director-General. That is my amendment.



HON. CHAIRPERSON: Are you not moving your amendments?
SHRI N. K. PREMACHANDRAN : | am strongly moving my amendments.
| beg to move:-

?Page 3, lines 34 and 35,-
for "the Director-General may consider necessary in
furtherance of the objectives of this Act"
substitute  "may be prescribed".?  (7)

?Page 3, omit lines 38 and 39.7 (8)
17.30 hrs (Hon. Speaker in the Chair)
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CLAUSE 5 Suspension, revocation
or modification of licence
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SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, | beg to move:-

?Page 4, omit line 23.7 (9)
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SHRIMATI PRATIMA MONDAL (JAYNAGAR): Sir, | beg to move:-

?Page 4, line 7,-
after ?vessel?
insert "including failure to adhere to crew welfare standards,
maintenance protocols, and cargo handling
regulations;".? (23)
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SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, | beg to move:-

?Page 4, line 32,-
for "the Director-General may deem fit"
substitute  "may be prescribed".? (10)
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CLAUSE 8 National coastal and
Inland Shipping Strategic Plan
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SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, | beg to move:-

?Page 5, line 36,-
after "shall meet"

insert "once in two months".? (11)
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AT feAed: o ufcar qusd Sff, o 3 =N AT 24 URdd Bl
el 87

SHRIMATI PRATIMA MONDAL (JAYNAGAR): Sir, | beg to move:-

?Page 5, line 2,-

after ?waterways?
insert "along with an evaluation of environmental impact and
sustainability measures required for coastal and inland
shipping;".? (24)

AT 3reger: 3fd # it ufam Ausd St gRT WS 8 § uvgd gxied S
24 D1 U & FHE Hda b U 3@ § |

GLIIe T @ [old 3G 7147 TT 3dighd g3 |
AT 3emef: U% I8 §:



7o TS 8 faiaes &1 3T & 12
Udrd W@igpd g3 |
G 8 faelae o' ol fear 7/ |

CLAUSE 9 National Database of

Coastal Shipping

AEATT JeAed: dl T, &, U= Sif, o7 31T IR0 H8&AT 12 U¥dd Bl
T8 g7

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, | am not moving my
amendment.

AT A& U9 T8 3
?{db TS 9 fadTd &1 ST EA 17
UdTd Wigpd g3iT |
G5 9 fadaes d oS faar T |
TS 10 914 Rgs Ao a1 |

CLAUSE 15 Punishment for participating

in coasting trade in

contravention of Section 3

HE-TT feed: o Uidar qusd Sff, o1 3T IR HBAT 25 Udd Bl
gl 872

SHRIMATI PRATIMA MONDAL (JAYNAGAR): Sir, | beg to move:-
?Page 7, for lines 14 to 19,-
substitute ?15. Whoever engages in coasting trade in
contravention of the provisions of section 3, shall be
punishable with imprisonment for a term which may extend
to three years, or with a fine which may extend to twenty
five lakh rupees, or five times the value of all fees or




commission or payments received by the owner or
charterer of the vessel for the voyage, whichever is
greater, or with both, and the vessel shall also be liable for
seizure under section 29.".? (25)

AT 3reged: 3§ 7 Jiad! ufar Ausd off gRT WS 15 H URdd S=ne S
25 D1 GHT & JHE HdGH & g I@dr g |

G HcT @ [e7g 3@T 7747 ToT 3R d gl |
? (STIYT)

*m12 ST FARTE ga (TigT) : W, 396! Ud1 g1 91T fob 1 s ede g2 2
(caadT-)

aite s 3P OR T §THM dHiad ot 9 Y@ o fb fadas o fog Ts o
MY ¢ Ig 82 9 I Afd © 3R BN I T B 3D §a1 27 |

? (IYT)
*m14 FY FFHN 1919 (AFR) : W, IR AT SIS T UG W 8 | ? (STAYUM)
areita arenes: UY U6 @

?fdb T 15 fa9T® BT 3T 12

UdId Wigpd gaiT |
&5 15 faege & oIS a1 T |
G5 16 T 42 [39% A IS QT 71T |
CLAUSE 1 Short title application and
commencement

AT e : I Tl S, YR AT 2 U BT |
Amendment made:

?Page 1, line 5,-
for "2024"
substitute  "2025".? (2)



(Shri Sarbananda Sonowal)
AT e : U4 T8 3 -
7fdb WS 1, TUT HRMNY, [94TDH BT ST I 12
UdId Wigpd g3iT |
&GS 1, T GINed, [aekaes & &g faar 747 |
ENACTING FORMULA
AT eE : O Tl SN, TR TR 1 U BT |

Amendment made:

Page 1, line 1,-
for "Seventy-fifth?
substitute  "Seventy-sixth". (1)
(Shri Sarbananda Sonowal)

HIF-1T S8 : UH T8 6 -
2 SUFTT I, T GRNiEd, fadges &1 e 12
U Wb g3l |
SHTEfTaET &, T TN, [aeae d SIS fear 747 |
faeqes &1 Q3T 71 [adger O SiiS faar T |

AT G : A A3l off UG & (b [99gd &I gur d=nfed aiivd
foar Sy |

SHRI SARBANANDA SONOWAL.: Sir, | beg to move:

?That the Bill, as amended, be passed.
AT sreaer: U o % :
>fe [agaew, gur IxNfed, aiivd fear 9 12

UdTd Wigpd g3 |




AT 3reaef : AT 3 off, 39 I3 § 30U di- [a899e URd gU g |

17.38 hrs



